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BILL NO. 24 OF 2012

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES AND
PENSION OF MEMBERS) AMENDMENT BILL, 2012

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Legislative Assembly (Allowances and Pension of
Members)Act, 1971 (Act No. 8 of 1971).



BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-third Year of
the Republic of India as follow:-

1. Short title.—This Act may be called the Himachal Pradesh Legislative Assembly
(Allowances and Pension of Members ) Amendment Act, 2012.

2. Amendment of section 3.—In section 3 of the Himachal Pradesh Legislative
Assembly (Allowances and Pension of Members) Act, 1971 (8 of 1971) ( hereinafter referred to as
the “principal Act”), in sub-section (1), for the words “fifteen thousand”, the words “ twenty
thousand “ shall be substituted.

3. Amendment of section 4.—In section 4 of the principal Act, in sub-section (1), in
clause (ii), for the words “five hundred”, the words “one thousand” shall be substituted.

4. Amendment of section 4-B.—In section 4-B of the principal Act, for the words
“twenty thousand”, the words “thirty five thousand” shall be substituted.

5. Amendment of section 5-A.—In section 5-A of the principal Act, for the words “one
thousand five hundred”, .the words “three thousand > shall be substituted.

6. Amendment of section 6-B.— In section 6-B of the principal Act, in sub-section (1),
for the figures “14000, the figures and sign “18,000” shall be substituted.

STATEMENT OF OBJECTS AND REASONS

Due to sharp increase in the cost of living and the considerable expenses which the Hon’ble
Members of the State Legislative Assembly as a public representative has to incur on account of
various demands of the public life, there has been persistent demand for the revision of their
existing emoluments and amenities. This has necessitated the amendments in the Himachal Pradesh
Legislative Assembly (Allowances and Pension of Members) Act, 1971.

This Bill seeks to achieve the aforesaid objectives.

PREM KUMAR DHUMAL,
Chief Minister.

Shimla:
The April, 2012.

FINANCIAL MEMORANDUM

Clause 2 to 6 of the Bill, when enacted, will entail additional recurring expenditure out of

the State Exchequer to the tune of Rs.3.30 crore per annum approximately.



MEMORANDUM REGARDING DELEGATED LEGISLATION

—NIL—

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUTION OF INDIA

(GAD File No. GAD-C (D)-5-1/2011)

The Governor of Himachal Pradesh, having been informed of the subject matter of the
Himachal Pradesh Legislative Assembly (Allowances and Pension of Members) Amendment Bill,
2012, recommends, under article 207 of the Constitution of India, the introduction and
consideration of the Bill in the State Legislative Assembly.




